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 In the course of hearing, learned lawyer appearing for the Appellant 

submitted that in pursuant to the earlier order, he could not file the 

supplementary application and he intends to file the same today.   

2. Heard.  Prayer is allowed.  He is directed to file the supplementary 

application in the course of the day. 

3. Put up tomorrow, i.e., on 17.07.2018 before the Registrar Court along 

with the supplementary application, if any, filed by the Appellant.  

 

 

(Abni Ranjan Kumar Sinha) 

Registrar 

 Dictated and corrected by me. 

 

(Abni Ranjan Kumar Sinha) 

Registrar 


